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Drug abuse In Uttar Pradesh

7290. SHRI SANJAY DALMIA; Will the
Minister of WELFARE be pleased to state:

(a) what is the incidence of dsug abuse
in Uttar Pradesh during the last two years;

(b) how does « compare with other
States in India;

(c) how many drag deaddication centres
are operating in Uttar Pradesh; and

(d) what is the extent of Central financial
help to the State Government in this regard?

THE MINISTER OF STATE IN

THE MINISTRY OF WELFARE (SHRI K.
V. THANGKA BALU): (a) and (b) No
Survey to assess the incidence of Drug Abuse
has so far been conducted in any of the States/
UT. Therefore Statewise comparison has not
been feasible. However, according to the
information collected from the Drug Abuse
Prevention Centres in U.P. being funded by
Welfare Ministry the number of addicts
registered was 13545 in 1991 and 34558 in
1992-93.

[ RAJYA SABHA ]

to Question 268

(¢) and (d) Under the Scheme of
Prohibition and Drug Abuse Prevention 33
Deaddication Centres run by NGOs are
operating in UP. No funds are being released
to the State Government under this Scheme.

Socio-economic
Beggars

7291. SHRI SANATAN BISI; Will [he
Minister of WELFARE be pleased to state:

Development of Child

(a) the number of child beggars rounded
up in Delhi since the beginning of 1994 till
date; and

(b) what positive steps have been taken
by Government to ameliorate their socio-
economic condition.-?

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (SHRI K. V.
THANKGA BALU): (a) According to Govt,
of National Capital Teiritory of Delhi. a total
of 853 child beggars have been rounded up so
far by the Delhi Police.

(b) The child beggar is included in the
definition of neglected children as covered
under the Juvenile Justice Act, 1986. The
child beggar thus rounded up are sent to the
Obervation Homes being run by the Depart-
ment of Social Welfare, Government of Delhi.
Facilities for their care, treatment, protection
and rehibilita-tion are being provided to them
in these homes. They are also provided
education and vocational training for their
self-reliance. The Ministry of Welfare is also
operating a Scheme of Prevention & Control
of Juvenile Social Maladjustment to provide
financial ~ assistance to  States |Union
Territories to createlstrengthenlup-grade and
set up institutions for such childern.

In addition, under the Central
Sector Scheme for Beggary Prevention,
financial assistance is provided to the State
Governments to  establish Work Centres in
the existing
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Beggar Homes for providing vocational
and technical education for the re-
habilitation of beggars. There are 12
Beggar Homes in the National Capital
Territory of Delhi.
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Complaints with National Commis-
sion for Minorities

7295. SHRI K. RAHMAN KHAN:
Will the Minister of WELFARE be
pleased to state:

(a) what is the number of complaints
received by the National Commission for
Minorities against discrimination of
minorities, against violation of safe-
guards to minorities in the Constitution
and against non-im-plemetation of the
safeguards by Government; and

(b) the number of cases where the
Commission has initiated action so far
under its power of Civil Courts?



